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22.9,95 Loarned counsegl Mr R, ,Outta moves

yhiis application is e , .
form and within time. this application on behalf of the appli-
€. F.of Rs. 50/- : cant, None L9 prasent for the respondents.
deposited vide The subject matter is stepping up
PO/BD No.§. KL “%V ‘ | of pays Perused the application and the

Batod “'G('"'e‘ '“( | reliefs sought by the applicant,
' | Application is admitted. Issuse
/};‘;%}9 notice on the respondents by Registered
L Poste. Written statement uithin 10.11.35,
P © List on 10,11.95 for uritten state-
: ment and further orders.
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10.11.95 oWritten statement has not been sub-
vn» Y mitted Learned Rallway counsel Mr B.K
I 1 'Shar'm seeks further four weeks time to
. ; sul:.':rhit written statement.
) RN P List on’ «15 112 95 “for. written state-
’ 1\({ o . ment:&nd further orders.
', v :_’::'
S ‘e W .\"/ ) Member
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15.12.95 Mr R.Dutta/Hr B.K.sharma. _:.
o Counter has not been submit&d S
- adjourned to 2.2 .96 for counter and
further orders. 0L ‘
M_./Q\/Vﬂ.«‘)),— s , Files I';. - "‘LT: o
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b‘\ \U‘S ’ . . Memkge'r.'
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S / ?6 | 1=3=96 Learned counsel mr.R.Dutta for tho
%;, é’ P - appueant is present. nr.s.“arma for
? ; o Rauway counscl secks for further aqgam
4 / .3 2{ ment. Hearing adjourned to 19=4-96. é:
dents; nay submit. written etatenemt in th
) g meantime with copy to the counsel o£ the
: é% 4 appu.cam:. * T~ ; |
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193-# ', none i prosent £or the regpond
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15+5=98

Learnod counsel Nr.R.Futee for the
appiicant. zmaam@d oounsel Hr.B«ReSharma

- for tho respondoents.

oment has not Roes submitted,.

. #re.Sharma pooks £or time to filc written

. bist for hearing on 19+8«98, In the
meantime respondonts may submit written
atetement with copy to the applicant.
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Mr R. Dutta for the applicant.

K. Sharma for the respondents. S

~Written statement has not been submitted.
List for hearing on 7.8.96.

Liberty to the respondents to submit

with copy to the counsel

written statement
for the applicant.
! ' ~‘

Member

w ouansel Mr¢A.iusts for the appl ie
oant. nmd tounsal Mr.d.Sarma for Mr.R.x,

subnission 0f written statemont,

List for hoaring on 26-8+96,
mmmd&mmmm;

~[she written statwment befors the date aickoh wil:

(9°PY 0 the counsel of the applicant.

Nambey

Mr. R. Dutta for the applicant.

Mr. B.K. Sharma has submitted leave
absence.

Written statement has not been submitted.

List for hearing on 16.9.96.

of

Member




16.9.96
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3.10.96
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0.A. 211 of 1995 -

Learned counsel Mr. R. Dutta for the
applicant. '

Mr. S.Sarma for Mr. B.K.Sharma,
learned counsel for the respondents, informs that
written statement is reeady fand will be
submitted in about one weck time. He therefore
prays for short adjournment.

Hearing adjourned to 3.10.1996. In the
meantime the respondents may submit written
statement with copy to the counsel of the
applicant.

Member

Learned counsel Mr R. Dutta for the
applicant, None for the respondents,

Mr Dutta is ready for submission. hir S,
Sarma for Mr DB.K. Sharma, however, prays that the
respondents may be given last opportunity to flle
written statement on 7,10,96 and adjourn the hearing,
However, since Mt Dutta has come ready for his
submissions and hearing, he is allowed to make his
submissions in part, The hearing is adjourned to
9.10.96. In the mcantime the respondents shall submit
written statement with copy to the counsel of the
opposite party on 7.10,96 positively,

Hearing adjourned to 9.10.96 as part heard.

Member
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O.A. No. 2/ of 1995 R
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9;10;963 . Learned counsel Mr. R. Dutta for the

A%x éppliéant; None for the respondents. However, a
'+ common written statement for the applicants in.
 0.A. 161/95, 175/95, 209/95 to.212/95 and O.A.
224/95 to 240/95 has been submitted by the
respondents. A copy of which has been served on -
learned counsel Mr. R. Dutta. Mr. R.Dutta seeks
time to file rejoinder. Allowed. .
Mr. R.Dutta is directed to serve copy of .
‘the rejoindef on the respondents before the ‘ 0~
date of hearing. |
~ List for hearing on 20.11.1996 as part
heard, o

Mmmmf
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1t-96

Learned counsel Mr.R.Dutta for the
applicent. Mr.M.K.Choudhury £or Mr.B.K.
Sharma, learned Railway Counsel.

: —
List for hearing on 16-12-96. as
part heard. '
:z; Member
?—6)11
18.12.96 None ' present. List for'l heal;ing on

b T

10.1.1997. _ ‘
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A< 0.A.No.211/95 :

10.1.97 Learned counsel Mr R. Du‘t":a for the "y
applicant. Lea%e note of Mr B.K. Sharma, learned . :.

counsel for the respondents. !

i —_— . ! .
YA - RS2 ) . i
J\,é/ /- en JRA 7? . Adjourned for hearing on 54.1.9_7 as part;

ﬁ'g’{é/l/?# heard. N Z’

Member :

Im 1.
29.1.97 Mr R.Dutta, learned counsel for the
. applicants and Mr B.K.Shacma, learned Rail-
way counsel for the respondents pﬁi‘?esent.
tounsel of both sides’ have completed
their submissicns. Hearing concluded.
Judgment reserved.
C Member
pg |
| 30“
\ ) o ,,
\‘ ' © 12.2.97 0.A. dismissed vide common order in
o .A. £ 1995. '
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Copy of the order be placed in the
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hd T ®¢  O.A. 175/95 - m . - o WL
' 12.2.97 Mr R.Dutta for the applicant ‘Mr B.~
: ~ K.Sharma for the- reSpondents. j".: o
Judgment and order p ﬁounced by
. common order in respect of the 23 Ori-
! ~ ginal Applications. All Original Appli-
cations except 0O.A.Nos.161/95, 235/95 &
) 238/95 are dismissed in terms of the
order. _ . '
) 0.A.238/95, Jadu Gopal Chakraborty
is dispocsed of in terms of para 8 of
the common order. :
0.A.161/95, Dulal Kanti Deb and 0.A.
7.2 9} 235/95, Ajit Kumar Chakraborty, are
— , disposed of in terms of para 9 of the
% W/ common order. No order as to costs. .
("?7 - ‘777,[7 g Place copy of the common order in
o) T A M all the 23 O.As.
g N3
s N\
Member
/{ ; - pPg
_‘L—‘/”
p -
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R gcsn'rau. Am,mzsmmxvs TRIBUNAL, - GUWAHATI BENCH.
;,‘ A Date of Order This the 12th Day of February,1997.
&
s\q&;i G.L.Sanglylne. Administrative Member .
*’ original Application No.16lvgf 1995.
Shri Dulal Kanti Deb « o « Applicant
- V8 =
Union of India & Ors. « « « Respondents
"~ 0.A. No. 175 of 1995, ’ ' o
Shri Chitta Ranjan Paul . « . 2pplicant
.= Vs - ,
Union of India & Ors. . +» + Respcndents
O.A.No. 209 of 1995 :
Shri Manindra Lal Deb « « « Applicant
- Vs = '
Union of India & COrs. +« « « Respondents
O.A. NO. 210 of 1995
‘shri Ranjit Kumar Dey 4 « « « Applicant
d ' - Vs = :
Union of India & ors. « + o« Responaents
O.A. No. 211 of 1995
shri Krishna Pada Paul « « o Applicant
- Vs -
Uhion of India & Ors. « « « Respondents
" 0.A. No. 212 of 1995
Smt Kali Rani Sarkar & Ors. :
Legal heirs of late Jibon Krishna Sarkar . . .Applicants
- Vs - |
Union of India & ors. - « « « Respondents
0.A. No. 224 of 1995 S
Shri Manilal Roy _ « « o Applicant
- Vs - A
‘Union of India & Crs. | o o o ReSpondentsaﬁ
O.A. No. 225 of 1995
" shri Priyotosh Naha . « « Applicant
. Ve - _ |
Union of India & Ors. ‘ « o o Réspondents
. .
47 : : - contdesess2
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O.A. No. 226 of 1995 .

“lShri Kalachand Saha

yf_VB -9
Union of India & Ors.
Q.A. No. 227 of 1995

Shri Arun Kanti Das
Union of India & Orse.

O.A. NO.228 of 1995

Shri Pafimal Chandra Dey
- Vg =

Union of India & COrse.

O.A. NOo. 229 of 1995

Sshri Makhanlal Bakshi
- VS =
Union of India & Ors.

O.A. Noc. 230 cf 1995

shri Mukunda Ch. Chanda
- Vs =

'Union of India & Ors.
O.A. No. 231 of 1995 }

shri Kartick Chandra Dey :

- Vs =
Union of India & Ors.
0.A. No. 232 of 1995
shri Gopesh Chandra Dam
- Vs = ,
Union of India & Ors.

O.A. No. 233 of 1995

shri Harendra Kumar Dey
- V8 =

Union of India & Ors.

O.h. No. 234 of 1995’

;—Shri Dilip Kumar Mazumder

B

‘e Vs -

gUnion of India & Oors.

O.A. No. 235 of 19°5‘/

1~sn:1 Ajit Kre. Chakraborty

";- Vs = . _?f1

_gUnion of India & Ors.

[}

Applicant

 Respondents.

Applicant

Respondents

Applicant

Respcndents.

Applicant
Respondents
‘Applicant
Respondents.

Applicant

Respondents.

Applicant

Respondents .

applicant

_‘,Rgspondqhts

e ippiicaﬁt 
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0.A. Nof 236 Of 1995+ _
Shri Ramendra fumar Basak . . . Bpplicant

-Vg - : S e
'Mion of India & Ors. e e . Respondents

O.A. NO. 237 of 1995

shri Rai Mohan Roy | « o « Applicant
- Vs - ’ .
Union of India & Ors. . « o« Respondents

C.A. No. 238 of 1995 e

shri Jadhu Gopal Chakraborty .« « o Applicant
- Vs =
Union of India & Ors. . . « « Respondents

O.A. No. 239 of 1995

shri Rebati Mohan Choudhury . + « » Applicant.
- Vs - _
uUnion of India & Ors. . . « Respondents.

Q.A« NOo 240 of 1995

shri Fanindra Kumar Baidya .« « o Applicant
Union of India & Ors. ' . « « Respondents.

sShri R.Dutta, Advocate for all the applicants.

shri B.K.Sharma, Railway Advocate for all the respondents.

G.L.SANGLYINE.‘ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribunals Act
1985 are disposed of by this common order for convenience.
The respondents Railways have also submitted a common

written statement in respect of all these a plications.

2. The applicants were either holding the post of -
Fireman'!A'\or Diesel Assistantanriver.EThaycuer? -gubse-

quently promoted to their next promotiocnal post of Shunter:

LI N

¢

P -




R S ey

kY

of facts ‘the dates of promotion of each one of them to
5

Shunter»ax

AreSpective applications under eonsideration :-

£

: were however. given the benefit of Special Pay at the- rate

8l.No. Name of the applicant
1. Sri D.K. Deb
2. %

3. ®
4. "
5, "
6. "
7. "
8. "
5. =
10.*
11.°
12.%
13,"
14."
15.*
16.0
17."
18."
19.°
20."
21.%
22,0
23 .0

3.

C.R.Paul
M.L.Deb

'R3K.Dey

K.P.Paul
J.K.Sarkar
B.L.ROY
P. Naha

K. Saha

' AeK .Das

P.C.Dey
M.L.Bakshi
M.C.Chanda
K.C.Dey

G.C.Dam
H.K.Dey
D.K.Mazumder
A.K.Chakraborty
R.K.Basak .
R.M.ROY
J.G.Chakraborty
R.M.Choudhury
F.K.Baidya |

The categories of employees known as Fireman ‘A’ and

1.1:1986
1.3.1985
14.2.1985
11.2.1984
6.12.1985
7.6.1984
19.2.1985
1.3.1985

14.2+1985

14.12.1985
1.6.1984
14.2.1985
13.6.1984
22.1.1985
1.3.1985
14 .2.1985
11.3.1985
30.1.1986
1.3.1985
14.10.1985
8.12.1985
31.5.1984
25.1.1989

o

Date of promotion

Diegsel Assistant Driver are called running staff in the

Railways. The applicants belonged to these categories as the
case may be. Restructuring of all running staff categories
were affected with effect from 1.1;1984 on proforma fixation
ahd_the menetaryfbenefits eonsequent thereto were given with
effect from i 1. 1985 but the categories of Fireman *A‘ ana'

Diesel Assistant Driver were not restructured. The se categories

'v

("contd.;.S'v-

~

X' are given below as. gathered from the




"_of;k.ls/-'peflg%nth. Thie.Special Pey wasuadmiESible'tor30%"
) 2Of the post8‘1“ each categoty. fhisnSpecialeay~wes given ‘in
ordergof seniority in each category of post. The ‘Special pay
was given with effect from 1.7. 1985, Thie Specialxpay was,
howéver, abolished with effect from 1. 1.1986 as a result’ 62
4th Central Pay Commission but the same ‘was eliowed:;o be
~taken intc account in the fixation~6f pay of Fireman °*A* and
Diesel Assistant Driver. The grievance of the -app’licant is
that many employees junior to the applicants as‘fireman ‘Al
or Diesel Assistant Driver were drawing higher pay than the
iapplicants because of fixation of pay due to merger of the
» Special Pay which was taken into consideraticn ﬁhilé\fiiing
the pay of the juniors. They had made representation before

"the competent authorities of the respcndents but their repre-

sentations were rejected cn the following grcunds s

*I1f in the lower grades the junior employee

drawn higher rate of pay than the senior
employee due to advance increment or
accelerated promotion etc., the stepping
up of pay of senior employee will not
be applicable.™

They made further representatiocns but no reply was given by

the respondents. Hence this applicaticn.

4. The respondents have defended their case stating that
the pay of Shunter/Xgxeman °‘x* promoted prior to 1.1.1986
were fixed at lower stages whereas the pay of those enjoying
the special Pay was fixed at higher steges on promotion ae -

. Shunter in the revised grade. Scme of the applicants got: thgfr
promotion to the post of Shunter/ggxgmnx"g‘ before 1.7.1985,
that 1is, the date of effect of Special Pay, and they did not
enjoy the benefiivof Special Pay es Fifeman ‘A' or bieselv

. Assistant Driver. As a result there cannot be any question

of stepping up of their pay While fixing their pay with effect Sa

B

. T 5 contdes. 6.
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from 1.1.1986 consequent to the 4th Central pay Commission.
They further state ihat,two ;tblicants,namely. Balal Kéﬂti
Deb and Shr&—hjit Kr. Chakraborty who were promoégg}after
Y:1.1986 the benefit of fixation of their pay after taking
ihto consideration of special pay of k.15/-per month drawn
by them had already been granted. Learned counsel Mr R.
Dutta appearing for the applicants submitted that the stand
of the respondents in rejécting the prayer of the applicants
to step up their pay is not sustainable as it is not in
accordance with FR 22 C and the Notification No.PC-IV/86/
RSRP/1 dated 19.9.1986 issued by the Ministry of Transport,
Department of Railways(Railway Board). Mr Dutta relies on

Note 7 of Rule 7 thereunder and submitted that all conditions

laid dcwn under this Note were fulfllled by the aepplicants %

and as such their prayer is justified. Mr B.K.Sharma,learned
counsel for the respondents, on the other hand opposes the

contention'of Mr Dutta.

Se The respondents have stated in the written statement

£ttt e~ memr=

that all the applicants except Jadhu Gopal Chakraborty
(0.A.NC.238/95), Dulal Kanti Deb (0.A.161/95) and Sri ajit
Kr . Chakraborty (0.A.235/95) were promoted as Shunter/RIX¥XSHK
‘2 before 1.7.1985. Since this is the material date it

has to be mentioned here that the dates of promotion to
Shunter as given by the applicants K.P.Paul as 6.12.85,
A.K.Das as 14.12.1985, R.M.ROy as 14.10.85 and J.G.Chakraborty
as 8.12.85 are not same with the dates given by the
respondents in a sheet at Annexure V to the written state-
ment . These above mentioned'cases are gspecifically mentipned
because it will be relevant whether they were drawing’

Special Pay as Diesel Assistant Driver £r¢m‘1.7.1985‘to

b o b rm po
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the allegeé date of their promotion to Shunter. In the
case of all othefr applicants except the four mentioned

A 2£ov:2?A,chakraborty. D.K.Deb and F.K.Baidya their dates
of promotion to Shunter were before 1.7.1985. All these
applicants were not therefore enjoying Special pay of
.15/~ per month as Diesel Assistant Driver/Fireman *aA‘.

he states that, £
Even in the case of K.P.Paul though/he was Diesel Assistant
Driver on 1.7.1985 he has not stated in his applicaticn
that he was drawing Special Pay after 1.7.1988. Similar
{s the case of Shri J.G.Chakraborty. Sri A.K.Das and R.M.
Roy also have not stated that they were drawing special
pay from 1.7.85 to the dates of their promcticn. In the
case of F.K.Baidya, the question of drawing special pay
according to him,

cf kK.15/- per month does not arise as/due to disciplinary
proceeding he was removed from service in 1981 anc was
reinstated on 23.2.1989 and given promotion as Shunter on
25.1.1989. He has not stated in this application that he

. was paid arrear of Special Pay after reinstatement. Also
if the date of 26.3.1985 was the date of his prcmotion to
Shunter as stated by the respondentg in Annexure-V the

questicn of drawing Special Pay by thimas Diesel Assistant :

Driver after 1.7.1985 does not arise.

6. Note 7 afcresaid reads as follows:

*Note 7: In case, where a senior Railway
servant promoted to a higher post
before the 1lst day of January, 1986
drawn less pay in the revised scale
than his juriior who is promoted to the
higher post on or after the 1lst day
of January, 1986, the pay of the Senior
Railway servant shculd be stepped up
to an amount equal to the pay as fixed
- for his junior in that higher post. The
stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to
fulfilment of the following conditions,
namely,

contd...8
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. : (a) both’ t.he Junicr and athe - senior ;Railway
’ ‘ = servants should belong to the same
g : cadre:.and the pcsts in which tlne;gv have
"o ' been promoted should be identic:.a“i in
o ' the same cadre,

(b) the pre-revised and rev:Lsed E;%’aiﬂes of
pay of the lower and higher posits in
which they are entitled to draw pay
should be identical; and

(c) the ancmaly should be directly as a
result of the application of thwe
provisions cf Rule 2018B(FR22C}} of -
Indian Railway Establishment Code
Volume II or any other Rule cr:wrder
regulating pay fixation on such promotion
in the revised scale, If even im the
lower post, the junior officer wms.:
drawing more pay in the pre-revdised
scale than the senior by virtue ¢f any -
advance increments granted to him,.
provisicns of this Note need not be
invoked to step up the pay of tile
senior officer.”

r?r Ddt_ta ‘submits t::hat:_all the conddtic¢ns - mentioned abowe

are fulfilled in his case and further that the last semtence
"if even «..ss0...+ Officer”"does not apply to the presemt case

of the applicants; Before proceeding further it is essarant'iafl

to reproduce here Rule 2018(B) of Indian Railway Estabhishment'

Code Vvclume II

i “2018-B (F.R. 22C)-Notwithstanding aything
contained in these rules, where a ailway

servant holding a post in a substamtive,
temporary or officiating capacity iis

| promoted or appcinted in a substanstive,

- temporary or officiating capacity #o

; another pcst carrying duties and mespon-

sibilities or greater importance tthan.

those attaching to the post held loy him,

his initial pay in the time-scale :of the

higher post shall be fixed at the :.stage

! next above the pay notionally arriived at

s by increasing his pay in respect of the

lower post by one increment at the stage

at which such pay has accrued.”

1 . ) e
Tl The subject matter in these applications is fixation off pay

[bf t.he epplicants‘* inrthe‘)qtaﬁe efﬁ‘a'mnter, 1n view of t_lg o “ A

fact that their. juniors in the arade of Diesel Assist,amt Driver/

Fireman ‘A* were drawing higher pay t.han them on their (junior)

T
b
e e e e s

promotion to the post: of shum:er.- - T S i

¢
1
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7. As indicated above Mr Dutta has relied on Note 7 . |
of the Notification dated 19 9.1986 submitted by the
respondents with their written statement in his submission ‘
though it is seen that this Notification does not find i%.'.
mentioned in any of the original Appllcations under consi- 1
dcration. The employees junior to the applicants in the

. grade of Diesel Assistant priver/Fireman 'A* who drew more
pay than the applicants on promotion as Shunter 'are the

following according to Annexure-V to the written statement.

S1.NO. Name pate of procmotion to Shunter
1. Ssri Santosh Rn.Sarkar 16.1.86 N
24 » G)pal Ch. Dey 2.1.86
] 3. n Motilal Majumder 9.1.86
4. - " N.D.Chakraborty 8.10.88

Therefore all these juniors were promoted after 1.1.1986.
The Special Pay of K.15/- per month which they were drawing
between 1.7.1985 and 31;12.1985 was abolished with effect
from 1.1.1986 but this Special Pay was taken intc considera=-
tion for ehe purpose of fixation of their pay in the revised
scale of pay of Diesel Assistant Driver as a result of the
4th Pay Commission. Consequently on their promotion as
Shunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of Shunter was accordingly
fixed. Aaccording to para 5 and Slof the written statement
of the respondents and Annexure-V thereto all the applicants
except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti
Deb (O‘.A.IGI/QS) and Ajit Kr. Chakraborty (0.A.235/95)
were promoted as Shunter before 1.7.1985 and they did not
draw their special pay of Bs.15/-per month which came into

_ effect from 1.7.1985 in the scale of pay of Diesel Assistant

Driver/Firemen *A’. No rejoinder has been submitted by any

contd...10
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of the applicants to these statéments made by the respondents

and they have not¢ been sought to be controverted. It may&éiéo

be mentioned here that although one common written‘ﬁtatement

has been submitted by the respondents in respect of the 23

applicants, the learned counselifor the appiicants has chosen
to proceed for hearing on the b%sis of this common written
statement in respect of all the?applications. Thérefore, these
statements of the respondents are taken to be éogrect. It is
the contention of the respondenis that stepping up of pay is
pefmissible only when two persoﬁs are in the same grade, éame
pay scale and the anomaly arises in the same pay scale. It

is seen from the facts statéd above that the case of the 20
applicants who were promoted to' Shunter before 1.7.1985 is
not the same with that of the juniors. It is evident that

the senior employees, namely the applicants, had not drawn
the same pay as the'juniors in the scale of pay'of Diesel 

Assistant Driver/Fireman ‘A* as the applicants were promoted

‘before 1.7.1985 to Shunter and éid not draw the Special Pay

of B&s.15/-per month. These 20 apblicants were not alsc in the
|

same cadre of Diesel Assistant Friver/Fireman *A? az the

" juniors as cn and after 1.7.1985. In view of these facts there

- cannot be any anomaly in fixation ¢f their pay in the scale

of pay iﬁ—%ha-scale_of_piy of Shunter with reference to the

pay of the juniors who were proﬁoted after 1.1.1986 to
Sﬁunter and who'stand in a diff?rent footing. In the light
of the above the 20 applicants ;annot succeed in their
respective applications now und?r consideration.

8. In the case of Jadu Gopal Chakraborty (0.A.238/95)
the respondents have stated inithe written statement that he
drew the Specia1 Pay of m.ls/-éer month with effect from
1.7.1985 to 30.12.1985 as he_wés promoted to the post of
Shnnter 65 31.15:1985. It appeérs-that he was not allowed

Y

-t
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higher fineiidn of pay because he was promnted'io‘Shunter on'
31.12;1985Q Noieé?fétéfesaid permits stepping.up’bf‘pay of

a senior emplnyee promoted before 1.1.1986 with-reference‘te
the pay of a junior promoted on or after 1l.l. 1986 in the
higher post subject to fulfilment of the conditions laid

down thereunder. in view of this fact and the fact‘that
Shri.éhakraborty was drawing Speclal Pay of m.ls/,per month
t111i30.12.1985. that is one day before his promotion, I
coneider that it will be fair tc direct the respondents to

re-consider his case with reference to the facts of his

case and the Notification No.pPC-1V/86/RSRP/1 dated 19.9.1986.

They are therefore accordingly directed and they should do

so cn merit. They shall issue a final order within 3 months
from the date of receipt of this crder by respondent No.3,
the Chief Personnel officer, N.F.Railway, Maligacn, Guwahati.
The application is disposed of accordingly.

9. In the case of Dulal Kanti Deb (0.A.161/95) and -

Ajit Kr.Chakraborty (0.A.235/95) the respondents have submitted

that these 2 applicants were promoted after 1.1.1986 and
their nay in the revised scale had since been refixed by
taking intc account Special Pay of k.lS/—.‘Mr.Dutta submits
-that the applicants had not acfually received benefit of
thevrefixaeion. The respondents are therefore directed to
pay these 2 applicants their dues as a result of refixation
of their pay within 3 months from the date of receipt of
copy of this order by respondent No.3 if they had not already
been peid. The C.A.NOs.161/95 &:235/95 are disnosed of
accordinély.- '

10. ° The Ofiginal Applications of other.applicants enclu-
ding ofA;Nos.lsi/QS. 235/95 andé238/95 are dismissed. No

order as to costs.

© e

e
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6{’/11\1 THE CENTRAL hOMINISTRATIVE TRIBUNAL

powd PGWAHATT HENCH ¢ GUAHATT

Ad Scat )
aegdl78101,

(An aﬁplication U/s 19 of the A,T.,Act) «g \; é
' ~ I e
2\ "3
original Application No, of 1995, aﬁ%
Shri Krishna Pada Paul .es Applicant,
Union of India & Others ... Respondents,
S1, |
No. Particulars Annexure No, Page,
1, Applica.tion ose 1 to 8,
2, Rly. Boardts letter No,PC/IIX/
84/UpG/19 dated 25-6-85, A/1 9 to 13,
3, Chart showing tho date of
promotion, pay cte,, of the A/2 14,
applicant and his juniors,
4, Rly, Boardts letter No, ,
PC/60/PP=-1/ dtd, 19-3-66. A/3 15,
5, Applicant!s representation |
dated 9-5-93, S AJA 16,
6, Senior Divisional Personmdl
officerts D,0, letter No,BE/ A/5 17,
41/1/1M(Restr,) dated 8-11-93, '
7. Divisional Rly. Manager(p)'s
letter No.,E/41/1/LM(Restr,) A/6 13,
8, Applic ant's T presentation
dated gmés 14-7=-94 to the Chief B/7 19 & 20,

Operating Manager ,N,K,R1¥.,
Maligaon,Guwahati-11.'
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IN THE CERIRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATE

aligacs, Guawnall-181311, QK

(An application under section 19 of the
Administrative Tribunal Act 1986)

Original application No. 29\  of 1095,

Shri Krishna Pada Paul, Son of Late K, C.
?aulh,’ resident of Santipara,Pr.'O!_.-Lumding',
Dist,Nagaon,PIN-782447, Assam, -- Applicant,
" Vs |
1. Union of India represechoed by |
- Genoral Managor,N,F.Rly.,
Maligaon,Guushati-781011,

2, Chief Operating Manager,N,F,
R1y,,Maligaon,Guwahati-11,

- 3. Chioef Personnel officer,N,F,
R1y, ,Maligaon,Guwahatia1l,

4, Divisional Railvay Manager,
N,F,R1y, ,Luanding-782447,

5. Senior Divisional Personnel
Officer ,N,F,R1y, ,Lumding,
PIN-782447,Assam, -=- Respondent,

- Subject matter of the Appiicatiom
' Stepping up of Pay of the applicant,

Contd,/=-p2 .
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2, Jurisdiction of the Tribunals
The applicant declares that the subject

matter is within the jurisdiction of the Hon'ble

Tribunal,

‘ 3. Limitations

The a.pplicant submits that application
is within the period of limita.tion.v

4, Facts of the Case;

 4,1) That, tho applicant is a citizon of India

and 1is entitled to rights and previledge
available to citizen of India,

4,2) That, the applicant was appointed on
17-6-64 as Engine Cloaner in the Mechanical
Dopartment of N, F, [Rallvay and vwas posted at

' Lumding Loco Shed, That he Was promoted to the

post of Diesel Assistant Briver(in short DAD)
on 7-10-83 ‘in scale Rse 290-360/-. on 6-12-85
the icant v ted Shunte

applican w as Shun )r in scale

Rse 200w400/~, On 2-2-88 the applicant was
promoted to the post of Goods Driver in scale

P8¢ 13502200/ =,

4,3) That, the Rallvay Board, vide lotter No,
PC/II1/81/UPG/19 dtd,2B-6-86 issued Orders for
Cadre review and restructuring of Group 'Ct and .

Contd,/--p3
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Group 1Dt staff, In respect of Fireman 1At and
DAD tho special pay @ .15/ per month to the
oxtant of 30% of the post in each cétagbry was
nardioncd witﬁ effect from 1-7-85, After intro=
duction of the revised scale of pay with effect
from 1-1-86 the elomont of special .pay was to be
taken into account in the fixation of pay of
Fireman and DAD, The above benefit of fixation

and the paymnt of arrears verc made to the

‘ concerned staff vide Bill No 450-E‘R/No.1l36

dt,14-6-93, |
. A copy of the Railway Boardts
letter No.PC/IIL/94/UPG/19 dtd,
26.6-85(relevait portion) is
annexed as Annsxure-Ay/1,

4,5)  That, Shri N,B,Chakraborty,Shri Moti
Mazumdar ,Shri Gopal Doy-II,Shri Santosh Sarkar,

 shri J, Uddin,Shri P, K.Goswani,Shri B,DsRoy,

Shri K.C.Roy who are 9anior to the applicant

' as DAD.

4,6) That, Shri J,0ddin,Shri B,D,Roy,Shri P.K.

Goswami 'andl Shri K,.CT.Roy who are junior to the

applicant at the DAD and were drawing pay of
Bse302/= in 1983 when the "applic‘ant pay as DaD

vwas al'so,Rs.'302/-_. But due to marger of special .
pay of the a.bove jb.niors werg fixed at a higher
stage after tipey were given the benefit of épocial

| pay and its marger,

Contd,/--p4



A comperative chart showing the pay
atc,, of the applicant and his juniors
is annexed herewith as Annexurc-A/2,

'4,%) That, im the yoar 1966, Railway Board, under
lottor No.PC60/PPL dt,19-3-66, communicated sanc-
tion of the President that a when a railvay
sorvant promoted or appointed to a higher .post
on or after 1-4.61 draw a lower ratet of pay in
that post than another railway servant junior

‘o him in the lower grade and promoted or
appointedsmiesx subsc quently to another identical
powt, the pay of the senior employeo in the
higher post should be stepped up to a figure
oqual to the pay as fized for the junior
employes in that higher post from the date of
promotion or a.ppointmnt of the junior employce,'

An extract?]' letter as published X% in
the Rallway Establishment Manual Law
and Practice by Shri M,L,Jand,Asstts
Profosser,Railvay Staff Tralning
College,Vadodara, is annoxod
herewith as Annoxure-A/3,

4,8) That, as the pay of the juniors of the
applicant were higher than that of the applicant,
‘tho a:pplicant st ropresented to the Divisional
Railvay Managor on 9-§293 for stapping up of his
pay to the stagé where his juniors' pay hava

Contde/==p5



beon fizod on boing promoted as Shunters and
Drivers;
A\copy of the said representation
is annoxod herewith as Annoxure-&/@f.’

4,9) That, thé Senior Divisional Personncl
Officer,N.F!.Railviay,'Lumding(Re spdt,No,5) mado

a proposal for stepping up of the pay of the
senior employeces including the applicant and
submitted the same to the Accounts Branch for
vetting but the Accounts Branch returned the
proposal suggesting submission of papers to
Chief porsonnel Officer,N,¥,Railway,Maligaon

for clarificaticn, Accordingly, Senior Divis-
ional personnel Officer,N,F,R1y, ;Lumdinga sought
tho clarification of the Chief Personnel Officer,
N,F,R1y. Maligaon(Rospdt,No,3) vide D,0, lotters
No.E/41/1/1M(Restr,) dated 4-11.93,

A copy of the said 1etter No ,E/21/1/
IM(Restr,) dated 8-11-93 is anncxcd
herowith as Annexure-A/5,

4,10) That, the Divisional Railway ManageT,N.F.
Railvay,Lumding, vide letter No,E/UL/1/IMRostr,)
dated 7-7-94 informed Shri €.R,Paul and others
who made rgpresentatiohs for stepping up that

a referonce was made to Hoad ‘quarters for
clarification and tho General Manager (P),N,.F,;
Railvay,Maligaon has passed the ‘following

orderss

Contd./-—-pﬁ



at tha stage whero k his juniors have bacn:

®If in the lower grades the junior

. employee draws higher rate of pay
than the sonior employees, due to
advance increment or acceiorated
promotion ete,, the stepping up
of pay of the senior _em&loyeo
will not be applicable,™

A copy of the letter No,E/UL/1.IM’

(Restr,) dated 7-7-94 1s annexsd as

Annexure-i/8, |

4,11) That, as the clarification given by the
Gemraﬂ, Manager (P )‘,N .F',Railway,hialig‘aon ¢as not)
on correct apﬁreciation of facts and the orders
of the President, the 'applicant made a reprosche |
tation to the Chief Operating Manager (P),I\I‘.Fg'
R1ly. ,Maligaon on 14.7-94 for re-cxamination of
the applica.ht's case in its proper perpespective
and to set right thm injustice ‘don'e to the
applicant, But no reply haé b_oen ‘rec_eivod by
the applicant as yot, |

A copy of ‘ the represqntation dated

13-3-94 is annexed horewith as
Annexure-A/7,
5, Ground for reliefs ,
5.,1) That, as the pay of the applicant's
juniors wore fixed at a highor stage thah that
of the applicant as a moasure of restructuring

benefit, the applicant is entitled to the
benofit of stepping up rule and to be fixed

Contd/=-~p7
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' up of his pay,

Lol

fixed ag the applicant and his juniors belong to
same cadre and the pay of the juniors were fixed

at a higher stage set as a result of accelerated

promotion or advance incremont but due to special \

pay granted to the DADs for cadre restructuring,

5.2)  That, the applicant was holding the post

/of DAD on 1.7-85 from which day spcial pay was
s

anétioned ‘and is therefore entitled {:ovbe refixed

as has been done in case of his juniors,

5,3)  That, tho applicant is being paid lass

salary due to refusal of the respondents to step=

‘up his pay as per the ord_érs of the President,

6, Dotajls of the r'em;,d;es exhausteds

. ,That, the applicant has.repeesented to
Respondent No, 2.&V4,'thﬁ Chief Operating
Manager (P),N,F,R1y, ,Maligaon and Divisional

4

Ratlvay Manager,N,F.R1y.,Lunding, for stepping

7. . That, the applicant declares that he has
not previously filed any application, writ peti-
tion or suit in respect of the subject of this

- application in any other court or bench of the

tribunal nor any such applicvation, writ or suilt
is pending before any of them, =

Contdy/=~-p8
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8. Relief Sought: |
On the facts and eircumstances’

submitted above the applicant humbly prays fors-

Issue of a direction to the
respondents for refixation of his
pay on the basis of stepping up
rule at the stage his juniors have
been fixed and to pay the arrears
- With inferest;

9, Particulars of appiication“ feas:
Indian Postal Order No. 3/47 44
for Rs,50/=(Rupeecs fifty)only is -

enclosed,

VERIFICATION

.+~ 1, Shri Krishna Pada Paul, Son of Late

K., C, Paul, aged about 41 years, residoent of
Santipara,P.0,-Lunding,PIN-782447,Dist,~Nagaon,
Assam, do hereby verify that the contents of
para 4, 6, 7 & 9 are true to my knowledge and
belief and the rest are my sabmiss_ions before
the Hon'ble \Tribunai aﬁd I have ¥ not sxipnessed
any material facks, - |
Dates \c( ”S ”$ 5,_,.. .

Places ‘ o
Signature of the applicant,

- Katshoa Pocda focX.



-3 ﬁx -
/7

-

ANHECRE-A/ R,

R, BT, M. 1885

+

Subjoctn Cadro Roviow . and Rostructngiggixg

Group 'C* and tht gtaffa/ ,
. No PCIIL/84/UPG/19, datod 25.6-1985, '

|

Rostructuring of cortain Group 'Ct & fD?

cadros have beon undar consideration in consultatidn
with the staff in the Committec of tho Dopartmental
Council of the JCH(Railways) for somatimd, Te
Ministry of Railways have dacided with the -approval

of tho president to restructura cortain catogorics -

of Group 'Ct & tD* as do
onclosods bl

tailed in ths Annoxurae

2, Whilo implementing those orders

ag:éific '4nstructions given in tho footnoto undor
t

 different catogorios
carefully adhored toe
caéfé Es’,’t;rlca.ng‘(;h. as on

account and will include
Reserve postss . 1.»

shouild be strictly and

’,

3, For the Eﬂm‘poso of rostructuring tho
1.1934 will be taken into

Rast Giver and Loavo

4,1 Tho staff solacted and posted against

tho additional highor gr
rostructuring will have
2018-B(FR-22.0)-RII Wo0e

ado posts as a rosult of
thoir pay fixed under Rulo
£o1.1-1984 on proforma basis

with current paymonts Wo0of 0111985, Tho bonefit of
' fixation will be applilcable to tho chain/rosultant yvaceds

which atise from re strue

a2 The gsm'o
R 330560/~ will ]
Rse 2004400/~ on tho basis

turing,.

£ Shunting Drivers scald

filled from Shunters grade

o soniority-cumesuitabllitys

The posts of Drivor Grade 'Ct scalo Fs,330-560 will
however, be filled as.,ger oxtant orders for promotion
7 :

of Shun%ar s to Driver

ado 1Ct, Fixation of pay of

Shuntors grads F5e290=400/= 8DppO intad as Shunting

Drivor Grado f5e330-560/-

will bte regulatod under

2018A R-II (FR-22C). Shunting Drivers grade Rs.0 330=560/

appointed as Driver ¢

scalo Rse330-560 will have thoir

pay fixed under Rule 2017(&)(ii)mRII('ER-ZZ(a)(ii)),

43 The bonofit

of roti’os;)oétivé fixation

from 1.1.1984 and curront paymont from lwlel986 will

not be applicable to suc

b

rostructuring, Thoy will

h of thosa cmployecs who are

aromoted against vacancios existing on tho date of

"be granted bonofits only from

tha dato of prometion a3 por normal Tulos,

‘. Muite, 1 "W

Walionan Ao oieli/ 81NN
‘ N L)
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Fixutlon of puy on pxomotlon or appointmﬂnt tthigh@E

posts =
TUle 2018-8 (1), 2.0 )i, 11,

aowialios aristng out er tha application of i

i \

le Tho;quoséio:}of Fawoving cortain anomalios arising ws
8 rosult of fixation of puy of raiivay ssrvants promotad oy

ppointad to higher posts aftor thg introdustion of rule
20 «B(F,E;.?¥C)?hml haa boen undor the conatdoratioh of '~

the Bojrp‘zo;ﬁsometims.paa%o*; o Yo

P
happon
higﬁgr
pay in

in tho

!

S

eway:a‘éttlet &ﬁplicatidn of tno-aﬁove Fule, it mey .o
thut a Ea&l“az_aQYVAnt caoted o eppointed to @
fto

7 1eA-198) may draw a ovor rate of .. -

?gost on .ol a
hat post than anothor Tallvay gosvant, guntor to bin

lovor grudo and promotod eor appointed subsoquently 8o

4nother fdentteal post,

3,

In ordar to romove this anomaly-She president 1g

ploused to deetde und tn sueh 03808 tho pay of the monisy
..
£l

Guployoo inithe highor post should ko stoppud upto a £y

unnl

highor post, fhe stepping up shoul

to thg pay a8 fixad for the juniox Cuploycse, in th

bo dono with offeet Lrom
lloving conditions, RITBLY o .

the date of promotion qriapgoanﬁmona of the junier o isyoe
)

and vi11 bae subjoct to: tho
. ' A,

M H E , ‘ . ) . , :
(a) Béth-tno ;unioxqandfSoﬁiqrgemgloyecs should b@;aag
_ 8l

ta'tho samo oudra and tho posts in whioh Shay tave
bdun b{pmq@a@gqgfgppoiqtad{&n@uld_bg identicul und
i tho Bam0 gadropend ¢ | 0T

KR N

. N R B “v" :
{d) Tha sa eior buy of thae lover and highor posts in

Wlch thoyh are entitled to drav pay ghould be tdep.
Sdealy and SR o :

(n

(¢) tho angmaly shouid) bo dUr0otly us « Fosult of ghe

4
accordants with Gho provis

OXamplo, 1f avon 4n the Lowoer post She junior eumployse
UreMs {xom time to ime o nighgr Fato of pay thay

tho sunlor Yy visrtuo of fix. lon of pay undor thy
aoraal rales say dug to ggant of advaneo incxem@ngm

or dus to ascolorated prowmction 8t8, tho provigsicns
Containad in this lottes Will not be invoked to

8tep up the pay of the gonior employvos,

fho orders rofixiig the p&{ of the sanior“@mglo'e@@ in
tons ol thie lutter ghall be- ssuad

&afppiicﬁt‘,zo:» ol rule 3018-5(}«‘031,3‘4.,08.4\ 11, Kor
#

under ruloiZPSS'CF;h°-27)RnI£, The noxt inesement of tho sgnios
Pl

cmployads wi

servico

8,

>druwiug :
"ing onoor uftor le4.01 way wlso bo rogulated undery khoaovcwdoza

ba drawn on complot tonof thg Foquisite qualifying
“oG.f. tHO‘%atp of rafixaticn of pay, . ! |

b A ' , : ,
Thosqzodeza talko oifect from 3.4.86, Cusop of dontors

1880 ‘puy thaw Juniore in respoot of promot lons 00oyrse

uctudl bynalit would ﬁu adalssitle from 2,3,1066,
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To
The Divl.Rallwoy Manager(P),
N.F.Railway, Lumding.
Sir,
Subs- mnu.a up. of pay
W.th due reapect I teg to submit a few

lines for your information & necessary actlon please.

That §ir, I beve been working as
Gaods Driver from Qo-52:%. ..:mﬂ my baslc pay 1g now

R1560/=. But in ycur Memorandum b.o.E/lrl/l-LM(l%- IR

“trueturii‘g) of 16.10 92 1t 1= seen that the pay of 8/
sri (;‘r.,n,.Dﬁy,;llI1r Jaiuddin, K.C.&?oy_, M.LMajunder,
N.D.Chakraborty & S.R.Sarkar, is now higher than e

though they are ju.nior to me. .

The vcf:qre, you are mquected to please
look into this and arxwmge to ﬂtepning up &y pay on
the pay of my Juniors are higher than me et the
earliest and thus oblige thereby.

With regards,
Yours foithfully,

%SPM{Q @w(m pﬁbve.

Dated, Lumding '
The O- S-23 b]/g(fbtéj L—-/M\_?_)
Al 12 o

X Duiia, 1 ik e
MEH g, swgmy.zamu,
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FORTREAST Fuovi'lrv RALLWAY,
GVICH F Ty

WA ST VA WM (P UMD NG
VAN

De Qo Vo B4/ 1/ LM Roste, ) ~ D%8/11/98,
Deay Uhrl Chakralidrty, _Cflv‘

Fabi= SRoppAng Up ol jay of sunios s
In ternps of Rlys Toard's lettar lo, PO-111/84/0 1/ 19

dated 26-06-06 and 130485 clrenlated undor CPWHLG's lotter ,  é‘
Nee W/OVL/73/ Pty TV DATED 2Xiak 10-7-08 and 20«0-00 gxcopt tho I

categorles of Firewan YA' rnd DAD all othor running catogoriap
vere re-atrugtured woo, £, 1. L 04 on proforms fizxation and :
we Us £y 1, Lo 85 with monetary benef 1ty Tho caterorien of Flremsp }
A" anY DAD, vhich wure not rc-sbructuredy wero howgver given
the benelit of wpuelsd pay < fry LG/« Potia to the extent of A
JO%/of poste in each eatercry nnd accordingly, spls PAY wag
sapctionud in favour of the genlormost porsons inm each untegory,
With the Intreduction of reviaed senls Vo3 fo 11,88 |
(4th P.C.)y tha element of gple pny R 18/~wau dons awny but |
the came was nllowed to be taken Into sccount in the {ixation
of pay.af ¥irceman®and NDAD In tarms of Rly, Doard'am lettor Noa
PC= LV/B8/NeRE/ 5 Ate LG 9,84 rrcolved under OM(P)/MLG'a Noo ; ;
E/@06/T11/43 (M- dated 20/7/vle Thlg execciow eroated nnamp= o
l1ies whuradby the pay ol shuntcer promoted prior to lo 1o U4 | .
“was flved et lower stages whereas the pay of those enjoyirng ' ;
the aple pay wag [lxed nt hijgtar ptages on promotion as
shunter in the revined grades, .

Consaquent on the atiovey nov the genior peraons
Araving lover pay than thelr Junlors have clalmed atepping
Up of tholr payito tha extert of thelr Junlore, A proposal
for sterping up of the pay of senior pergnonog was sont to
Acoounts for vetting but Acccinta hawm retirned the proposal
.about vith folloving obaerve!lonat

R

It 19 geon frem thy omse Mo W41/ 1/ LM ragty, )
at PP=4 that Junlor goods Arivere are Araving
more pay than thelr senfors on ssecunt of Pixing
of pay after taklng speolal pay of Res 15/«
into necounte

In similnr casem Hlye Dde's deciclon hera beon !

obtalneds 1ut At neen that DA, 's declsion vnrian

aecording to merit of individual enpens lence ths - ‘

csse mey Kindly ha rofarred to'CPQ/W.F.RIy./Mnlignon ¢
. fee ebtaining clarsfication Lrem Rly, Roard, :

In views of the al va. 1t 3n reanngted thnt nocezanry
claritiontton mey pluapae o crainlented for the purpose at
an garly Aate gilnce thip lus v 1s sowt likaly to be rotssd in
the 1M alsos .

This wny please bu - aated ag urgent by comnunieating

oarly declslone -~
’ AL

With ropnrde,

- ‘%’\ff,‘f\_ﬁ_h_‘“ [

o Yours slncerely, .
J Bl f Ay pcara—
SRR Bvwalal,. 2.0,

L,

( AP, MBarua )

\

Tl :
fri Yy r Chatraborly, .
CP/ sdcn/ inllgrong - r

\

i

‘. R
i

Rt S

\.



) R e .

T

- :b‘\
— &~ %ruc /4/ 6
) 24 ' ;?.Fn“‘ o xh.u l. L., * 4 -k
S ! [ I'Z,/L%A/‘I/j‘iéi(i{\‘:s? 1% ) NN »r,.".~i11.‘ .n:w DL
' | | | @mqgng.attd‘ 777/ %4,
V/bh“. Ch;.tt:'\ Ranjan. Ppul
" Goods Dmvcr/lunii’ng mci Otnom . ‘
. 1 M
(Througn I”/Lur'ﬁin
, : : Sub:f-utepping up of Pay .
i Kef:i- Your letter dtd: o/5/%s,
33 ; H 3:3: H
.‘n‘r efereace to your letter auemd Q007 &y
this is to infornm you that in connect;\on 1:ith
the above subjeet o reference has been made to
HQ for clarification axg QL(P)/MLG vide .his
letter No,i/=3/I11/59 (4)."Loose, dtd: 3/6/94 has
passed the: orﬂers & follom’.-—
"I In.the 1o or grales the junior
cmploycae drays higher rate of nay
then the senior orm loyee, due to
a&lv ance mcremnt or accelerated
, promotion ete, ., the otep')mg up of
‘ . pay of seniocr anployee will not be

applicd 169

| o ST e 8L, Roy =~ , .
‘ ' - L PO/TT
o for Da.le.Rly.Manawar (P,
o .. R, Rly Lumd ing, '

T‘ih/‘?? 94, y

B
i
. -
- I

) . .. Lo T .

. . . . .ot .
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To . ' 1
Ihe Chief Operating tnpnger (2},
‘HeF Roedlwry, Haligasn.,

(Through roner ghatiael . )
Sir ’ | ; A ’ . « . « ‘
Subie “rong interpretation and imslementstion of 1y
't orderse deprivoticn mg Berdshbiy rrieing
therent, | s S

Refi~Gl(P)/MLG's elrriflention vide bip Yo 5/ 283/111/
59(11) Loose dtd13.6,9h commnicated under oRA(P)
LGV~ Ho .5 ﬁl/1/£ﬂ(ﬁ£str}3tﬁ: 7ol

A E R NN N

Eespectfully, I beg to cubnit the fslléwihg fretunl

"nositions which 2pecr to bave not been tcken 4in to consziderp.

tion while clarifiertions as sought for by the or,DPO/LYG

vide Wig D.O, letter FeE/M1/1/L%( Regtr) dt218.11.93 hna been
-€xtended by GM(P)/}hligacn vide bis letier under.yefergncgp ‘

. That Gir, while the Sr.DP0 vide bis D.0. lettér mentioned
nbove had correctly exploined the background of the eacge, the
ennhnsle hod wrongly been 1019 on ! Stepnling uo of poy Vof
senlers to the level of the Junigrs draving kighfer pay J
inste~d of on removing the anomoliles in noy arieing out of
vrong Anternretation and  implementotion by the DRM(P)/L!*

of the Its grieme regarding grant of Spl. ooy to senicrmact
“iremantAt/DiDe ge mentiocnss in pora=1 of the nforecnid D,O.
letter of & JHO/Lunding. ' ' o

fhnt fir, 2ven if, the matter is considered ns o coce

of 'stenving up' 1in the light of the clarifiention given by
the GUH{2)/NLG, 1t nay be vointzd sut thet I am being naid
1ower 7y pnot baoryse my Jjunioprs enjoying nigher Pay Bod been
seonted 1) sdv-nee luerement np (44) sceelerates nromotion hut
simoly beenuze by junlor colleagsues 1iks 3/ Shrd 43421(%%§Zg5é€f

kL. s7hmncdes Canpar/ n , Aoy,
Bsd Feen wwsngly?f%?mt@ﬂ witl tue speeipnd N 0L e 15/ /enom,
uhich when eonzidered at the time of fixotion of R0
cerle of ey wel. 01/01/86 roiee their poy t5 higher stoge
then ve ineoite ¢ nyself belng cenlor to above nemed rnd slgo
ving been nromotes 4o sigher grode envlisr to these Junioy -
collergues, Hod the o3, ney been gronted to the seniormost
Cialy ne decired by the flig.Tored, the nmoumally cmd . concecuens
ticl deprivetion belns suffered by me ould not heve npricen

—
A,ZZQ /2‘ ) CQI‘.‘»w«ntag“/ :

X, Budik o as JenIR
Bakgiss, buwasoll- 1T,

>




»HE

That Sir, another gspect of the wrong interpretation
end implementation of the Bd's orders in regord to the grant
of Spl.nay in question as induldged in by the DRM(P)/Lumding
need also to be clearly pointed out which 12 as underi- _

Tkot, some of the senior incumbents including myself
hod been d;ec]’.ared sromoted on ond from 9 .3.85 (Fef Sl.Jo.
__J%ﬁ%_ﬁ_of senfority list for Shunter/B, circulsted under
DM PJ/ LG s Nol5/235/1/LM dt.25.5,.80 showing the position |
as on 1,.4,85) while the restructuring benefit to loco Funning -
staff otker then F/men-A & DADs ag well as Specisl pay to o
304 seniormost omong the F/man-A & DADs had beep granted
wel e 1.1 082'5' with finﬂnc:l&l bﬁn@f{t W.Q.f'lthai'e ‘at inspitc
of having been in the Crsde of F/man'Af/DAD upto_8-4-65 ,
(the preceeding day of my promotion to the Grade of/Skunter/B,

I was not awarded with the benefit of specisl pay slthough
I bod been senior in the Crade of F/man-A/DAD to the junior :
colleagues as obove mentioned, Hed the benefit of Gpleopay -
been awarded to me os hed been due ag per Doard's orders my
pay on promotion es well as at the tims of fixation of pay
from 1.1.86 in terms of 4%th CPC sward would bave been much
higher thon what I bod sctuslly been paid witb;‘z**‘ ) |
- Under the above circumstonces I would bumbly pray o
for your kind intervention, a thorough re-exsmination of :
my case in it's true perspective snd set-right the wvrong -~ 4
done to me cauging immense finaonclel deprivation and
consequentinl hardship. And for suck en act of your kindnecs

I choll feel much obliged. '
I would also 1ike to mention here that unless my"

. cbove justified prayer receives your favourable considera-
- tion end remedisl nction within & resscneble time (of

3 months at the most) I will be left with no other slterna- .
tive but to seek justice through the judiclery. I, howeyer,
bope tkat you would not pueh me to such a circumsiantial
compulsions = | : - A \

-Aiwitbvbest reg?rée, ‘ ‘ '
. ~77  Yours foitwfully,
Kreinlma Pada {EMWFQ
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